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helpless what to do at that moment,
because he worked himself up to such
an extent that he would not listen at
all. I knew he was excited on this
particular subject, but everybody is.
There ought to be some limit to which
we can control ogurselves. How many
times did I ask him? It was not the
first ttme, When he goes out, he
challenges the Chair in such a manner
that I feel that I have been insulted.

12.20 hrs.

SUSPENSION OF MEMBER
(Shri Hem Barua)

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): In view of the fact
that Shri Hem Barua, while going
out, made certain remarks which were
derogatory to the Chair, I propose that
he should be suspended from the
House for one week.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I submit that the motion
is not in order. He said: “In view of
the fact that . . .” What did he say—
“derogatory remarks"?

Shri Satya Narayan Sinha: [ said:
“derogatory to the Chair”,

Shri Hari Vishnu EKamath: As far
as I know, if I heard him aright, he
only said—you 'may discount his voice
and tone, but the words were perhaps
these—"Why do you take the trouble
of asking me to go out when I am
going out myself”.

st Tw¥Ew gy (IOEsT)
W TEE &1 qaW #t Uq & faw @
¥ oy L.

Mr. Speaker: Order, order. I shall
place it before the House,

o o< fede At a8 §) &t | a7 qivw
AT § @ A TEAT 93
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o PR WX weAry (W)
TR w1 agg Wt ¢ | A A & suvEr
AT A E

weaN WEEY ¢ AT AT S A
o ¥ W FOTH TEAT & |

=t TrdTs qEE - 9 W §
af 39 ¥ §WET a1 g awar g

Mr. Speaker: I have to pui the-
motion as it comes before me.

A 912 ® 3E | OB a8 a1 2E
5 ag 99 grar  ar 7€ g ar &
g g

Shri Hari Vishou Kamath: Sir, on
a point of order. May I request you
to guide us in this matter? You have
just now ruled that the motion moved
by the Minister of Parliamentary
Affairs is not subject or liable to
amendment, Under what rule is that
motion not subject to amendment?

Mr. Speaker: A motion for suspen-
sion of a member from the service of
the House has to be put by the
Speaker forthwith and, as such, no
amendment can be moved to  that
motion. Now the question is:

“That Shri Hem Barua, a Mem-
ber of this House, and named by
the Speaker, be suspended from
the service of the House for one
week."”

The Lok Sabha divided.

*Shri Eoya (Kozhikode): Sir, my
vote has not been properly recorded.

Mr. Speaker: It will be noted.

**Shri €. K. Bhattacharyya (Rai-
ganj): One ghould be added to ‘Ayes’
because '‘my vote has not been cor-
rectly recorded.

*Shri Koya voted for “Noes.”

*+Shri C. K. Bhattacharya voted for “Ayes.”
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Division 14 ]
Achal Singh, Shri
Alagesan, Shri
Alva, Shri A.S.
Anjanappa, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Bakliwal, Shri
Basappa, Shri
Basumatari, Shri
Bhagat, Shri B. R.
hagwali, Shri
phakt Darshan, Shri
‘Bist, Shri J. B. 5.
Borooah, Shri P. C.
‘Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Brij Raj Singh, Shri
Chakraverti, Shri P. R.
Chandriki, Shri
Chaturvedi, Shri 5. N.
Chaudhry, Shri Chandramani Lal
Chavan, Shri D. R,
Chavda, Shrimati Joraben
Chuni Lal, Shri
Dafle, Shri
Daljit Singh,Shri
Das, Dr. M. M.
‘Drass, Shri C.
Desai, Shri Morarii
Deshmukh, Shri Shivaji Rao 5.]
Dinesh Singh, Shri
Dixit, Shri G. M.
Deorai, Shri Kasinatha
Dubey, Shri R. G.
Ering, Shri D.
Gaekwad, Shri Fatchsinhrao
Gahmari, Shri
Ganapati, Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atulya
Gowdh, Shri
Guha Shri A, C,
Gupta, Shri Shiv Charan
Hansda Shri Subodh
‘Harvani, Shri Ansar
Hazarika, Shri J. N.
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri M. L.
Jamunadevi, Shrimati
,‘ed-hn, Shri
Joshi, Shrimati Subhdra
Joytishi, Shri J. P.
Kabir, Shri Humayun
‘Kadadi, Shri
‘Kajrolkar, Shri
Kannamwar, Shrimatl Tai
Kanungo , Shri
wappen, Shri
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Karuthiruman, Shri
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Shri Osman Ali
Khanng, Shri Mechr Chand
Kindar Lal, Shri

Kotoki, Shri Liladhar
Koujalgi, Shri H. V.

Krips Shankar, Shri 1
Krishnamachari, Shri T.T.
Lahtan Chaudhri, Shri
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri, N. R.
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahishi, Dr. Sarojini
Maimoona Sultan, Shrimati
Malhotra, Shri Inder J.
Maniyangadan, Shri
Mantri, Shri D. D.
Marandi, Shri

Matbur, Shri Harish Chandra
Mathur, Shri Shiv Charan
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Menon, Shri P. G.

Mirza, Shri Bakar Ali
Mishra, Shri M. P.

Misra, Dr. U,

Misra, Shri Shyam Dhar
Morarka, Shri

More, Shri K. ..

More, Shri 5. 5.
Mukerjee, Shrimati Sharda
Murti, Shri M. 8.

Musafir Shri G. S.
Muthiah, Shri

Nanda, Shri

Maskar, Shri P. S,

Mayar, Dr. Sushila
MNesamony, Shri

Niranjan Lal, Shri
Paliwal, Shri

Pande, Shri K. N.

Pandey, Shri R. 5.
Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijay Lakshmi
Panna Lal, Shei
Paranasivan, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P,
Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri S. K.

Patil, Shri T, A,

Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
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Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaish, Shri

Rai, Shrimati Sahodra Bai
Raja, Shri C. R.

Rajdeo Singh, Shri

Raju, Shri D. B,

Raju, Dr. D. S.

Ram Subhag Singh, Dr.
Ramakrishnen, Shri P.R.
Ramansthan Chettiar, Shri
Ramdhani Das, Shri
Ramshekhar PrasadSinth, >hri
Rane, Shri

Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri Ramapathi

Rao, Shri Thirumala
Reddi, Dr, B, Gopala
Reddiar, Shri

Reddy, Shri Ramakrishna
Reddy, Shrimati Yashoda
Sahu, Shri Rameshwar
Saigal, Shri A. 5.
Samanta, Shri S, C,

Sanji Rupji, Shri
Satyabhama Devi, Shrimati
Sen, Shri A, K.

Sen, Shri P. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Sham Math, Shri
Shankaraiya, Shri
Sharma, Shri D, C.
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Shivansnjappa, Shri
Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Shyam Kumari Devi, Shrimati
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri 5. T.

Sinha, Shrimati Ramdulari
Sinha, Shri Satya Maryan
Sinhae, Shrimati Tarakeshwari
Snatak, Shri Nardeo
Soundarem Ramachandran,

Shrimati

Subbaraman, Shri
Subramoniam, Shri C.
Subramanyam, ShriT.
Surendra Pal Singh, Shri
Swaran Siogh, Shri

Swell, Shri
Thimmaish, Shri
Thomas, Shri A, M.
‘Tiwary, Shri D, N
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Tiwary, Shri K, N.

Tiwary, Shri R, S.

‘Tripathi, Shri Krishna Deb
Tuls Ram, Shri

Tyagh, Shri

Ulikey, Shri

Alvares, Shri

Aoey, Dr. M. 5,

Bude, Shri

Bugri, Shri

Bunerjee, Shri 5. M.
Busanot Kunwari, Shrimati
Berwa, Shri Onkar Lal
Bhartacharys, Shri Dinen
Chakravarety, Shrimati Renu
Daiji, Shri

‘Dharmalingam, Shri
Gupta, Shri Inderjit

Jha, Shri Yogendra
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Upadhbyaya, Shri Shiva Durt
Vaishya, Shri M, B,

Varma, Shri Ravindra
Weerappa, Shri
Venkatasubbaish, Shri P.

NOES

Kakkar, Shri Gauri Shanker
¥amath, Shri Hari Vishou
Kandappen, Shri 5.
Kapur Singh, Shri

Lohis, Dr. Ram Marohar
Mate, Shri

Maurys, Shri

Murmu, Shri Sarkar
Omkar Singh, Shri
Pandey, Shri Sarjoo
Pattnayak, Shri Kishan
Pottekkatt, Shri

Sen, Dr. Ranen

of Member

Vidyalankar, Shri A. N.
Vijays Anands, Maharsjkumar
Virbhadra Singh, Shri
Wasnik, Shri Balkrishna
Yadav, Shri Ram Harkh

Sharma, Shri A. P,
Shastri, Shri Prakash Vir
Shinkre, Shri

Singh, Shri A. P,

Singh, Shri J.B.

Singh, Shri Y. D.
Sivasankaran, Shri
fiwamy, Shri Sivamurthi
Vishram Pr sad, Shri
Warior, Shri

Yadav, Shri Ram Sewak
Yajnik, Shri

Yudhvir Singh, Shri
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Kachhevaiye, Shri Hukam Chand  Sezhiyan, Shri

Mr. Speaker: The result of the divi-
sion, as indicated by the machine, is:
Aveg 193; Noes 42,

The motion was adopted.

=t TRETE TR : AEH AET,
# wears war § R s s9w
METET FT OF qATg F A7 @2 v
a1 & wafaw #< faar amg o

Mr. Speaker: The difficulty is that
a motion ecannot come without the
Speaker having named a  Member.
The wording of the motion is: such
and such member of the House, named
by the Speaker, be suspended from
the service of the House for such and
such period. - So, how could this
meotion come?

Shri Hari Vishau Kamath: Then,
may I request you to name him?
Mo T AAVET Mg (THiaTaTs):
O OF SHaT w1 OAE g |
Mr. Speaker: I might be allowed to
proceed further.

Shri Koya: I just want to know
whether it is in order for Shri C. K.

Bhattacharyya to say that an hon.
Member is playing to the gallery. I
want your ruling on that

Mr. Speaker: It has been done so
many times in this House. 1 would
certainly advise hon. Members not %o
impute motives to other hon. Mem-
bers.

Shri Ranga (Chittoor): In regard to
this specific incident, should you not
say that it is unparliamentary and,
therefore, it will be expunged?

Mr. Speaker: I have given the rul-
ing that it is not desirable for any
member to impute motives to others.
In this case, it was not desirable for
Shri Bhattacharyya to use such ex-
pression or impute motives,

Shrimati Renu Chakravartty (Bar-
rackpore): May I point out to you
another occasion when I was accused.
At that time, Shri Jain was the Reha-
bilitation Minister and we had a sharp
exchange of words. Then Shri Jamn
said that I was trying tp make pro-
paganda. At that time, Shri Anantha-
sayanam Ayyangar, who was in the
Chair, told him that it was improper
to make such references and that he
should withdraw those words. Shri
Jain was good enough to withdraw
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[Shrimati Reny Chakravartty]

those words and alopogise for using
such an expression. It is all in the
record. So, I think it is only right
and proper that Shri Bhattacharyya
should also regret for wusing such
words and withdraw them.

Shri Shivaji Rao S. Deshmukh (Par-
bhani): Sir, I rise on a point of order.
On an earlier occasion, referring to
our late Prime Minister, Shri Ranga
said that he is playing to the gallery.
Naturally, those remarks were made
with a view to impute motives to the
late Prime Minister. Tha#% should also
be looked into.

Mr. Speaker: I cannot rake up old
records. Sometimes it is done.
Though it might have been tolerated
at that time, it is not desirable. I
say it is improper. It should not be
done, Mr. Bhattacharyya ought not to
have done that. I say that. Mr.
Banerjee. '

Shri Alvares (Panjim): Mr.
Bhattacharyya may be asked to with-
draw his remarks. (Interruption).

Shri Ranga: How are we to pro-
ceed otherwise? This remains on re-
cord. Why did we abstain on the
earlier voting? If you want us to
co-operate, then the Treasury Ben-
ches, the ruling Party, should co-
operate with the Opposition. Surely,
I would like to appeal to them. Do
they approve of that remark? 1t
they do not approve of that remark, it
should be withdrawn. My hon. friend
15 a learned gentleman and he should
spontaneously get up and withdraw
it.  (Interruption).

Mr. Speaker: Order, order.
ailvise Mr. Bhattacharyya
should be sorry for that.
withdraw it.

Shri C. K. Bhattacharyya: Sir, I
certainly submit with the utmost res-
pect to what you say. But references
have been made . ..

Mr. Speaker: It ‘would be better
now to do it so that it might be a
good precedent for the future.

I would
that ° he
He should
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Shri C. K. Bhattacharyya: That is
what I submit. I respectfully submit
to what you say and withdraw what
what you suggest to me to with-
draw. ... (Interruptions).

Mr. Speaker: Order, order.

Shri C. K. Bhattacharyya: But the
refrences have been made by Shrimati
Renu Cnakravartty and Mr. Ranga...

Mr. Speaker: Let it be done in clear
terms so that I can enforce it in future
on every occasion.

Shri C. K. Bhattacharyya: I do it
with the utmost respect and without
any 'mental or verbal reservation.
When Shrimati Renu Chakravartty
referred to some precedent and Mr. S.
S. Deshmukh also referred to some
precedent, I would request you 1o
consult the records and find out what
had happened on these occasions.

Mr. Speaker: I have already . . .

An hon.
named.

Member: He should be

Mr. Speaker: There is no o2casion
for naming him.

I have already said that this phrase

has been used earlier many a time
ang notice has not been taken. I had
said that just a little while ago.  (Im-

terruption). Would he allow me to
finish? But in order to lay down good
tradition, I have advised Mr. Bhatta-
charyya to withdraw these words be-
cause it would be a good precedent
which I can enforce in future also.
So, T ask him to withdraw those words.

Some hon. Members: He has with-
drawn them.

Mr. Speaker:
them?

Shri C. K. Bhattacharyya: i
already done it unreservedly.

Has he withdrawn

have

Mo T wANgT Sifgar:
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Shri Alvares: Sir, ] rise gn a point
of order,

Mr. Speaker: He has withdrawn it
unreservedly. Mr. Banerjee.

Shri S. M. Banerjee (Kanpur): From
the various replies given by the hon.
Minjster for Defence Production and
the Prime Minister, it appears ...

Shri Alvares: I rise on a point of
order,

To TW wART Wfgar  : werw
wgIRT, U UF SqaedT T 4F g
# famer & a1 @ar 7o Afew @eT Y
Tg T AAF AT AR HOAT AT FEA
TE | WT 1A AT H I FL T ag &9
FT A T M@ ! ggi 97 TW oAn
oA A T H A9 ¥ SuTeT a9 w K
&1 AT § W A 5 AR G 4
@ & [T AT TR TLAT FET AT A
T=uT ;T & I g H 43 Svar g

TN WEET : AT FT FU AR
TR § AT WifF WA A grew T 0w
fedrom gam & 7

Tro T WHIET WifgAT : gH wy
# fadgw s g 6 3z O Q9 v
S®=E 99 T § WX 9F 5T To Fo
AT 7 g fF ag qF W7 A 9w
=1 F1 gawm 7 faw Fiw am afew
TUT AT WY FgT F £ AT g A
39 7% ¢7ed Miwr AR ec
4 A% aWT AT 756 qOF § I940
ifew ($zoes®) FEATT I, -
TG FTH WL FH UFT F19, Tg d41
TadTa% g fmarar s & fRawawa
¢ o fraw Aws I gu 99 # Fgl
orad T TET ¥ g g R dra
H oo A EIAT AT AT AT | AT
7 =i #1 7=6 qLF & AT M @
AT gfed ETH FTAT I § AT AT
w21 9% & g 97 €T FH-A-F6
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T 9 FFC QAT T A5
W7 | dar &Y OF % w97 49 6
& fow, 9 w2 & fav oF gier &0 Aa1
sEne g faur &% foad 5@ s 9%
HEH AT qTd Ay 3 a1 Q4T
wfan e 7 grit e gafe. ..

JUTEQR HEWTY : AT T AYAT T WA
ffT #g Y1 Tgw s w26 o T@
IR

e T wAIET Sifgan: ST o
I7 9T 1 gFE A1 A fam

WENE WEE ;. d9 ;T ¥ gANT
g1 ¢ fF o 9y & 5 fo a0l
& Sfeq g9 ST #1 991 TR & 3
TEET ET & I I9 H GR1ET FC A1
FoE 2| iiwaTie F F142 TS AA
o IEH AT qF F TAEAT AT |

o T wAE< FMgar : fgsi #1
F qOF & AR FI AW gz A
frgsi #1 g@e adis § @0 #<

ooy WgEw A sy &1 &
g7 & 1 Mr. Banerjee.

Shri Alvares: I rize on a point of
order.

Mr. Speaker: I might be allowed to
proceed. There is no point of order.
What is the point of order that Mr.
Alvares wants to raise?

Shri Alvares: The remark of Mr.
Bhatacharyya which triggered off this
incident has resulted in the suspen-
sion of Mr. Hem Barua. That re-
mark has now been withdrawn. If it
had not been made, in all likelihood,
that incident could not have occurred.
Sir, I may quote something which, I
remember, you said during the civie
reception in Bombay where the Pre-
siding Officers’ Conference was held.
You said that Lok Sabha will always
reflect the stale of conditions in the
country outside. Mr, Hem Barua
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raised the question of defence and of
the necessity of being aware of it.
I am sorry that Mr. Bhattacharyya
could characterise that as playing to
the gallery. Now that he has subse-
quently withdrawn that remark, I
think, it will be proper for you 1o
review the question of the suspen-
sion of Mr. Hem Barua.

Mr, Speaker: It cannot be done in
this manner. Mr. Banerjee.

Shri S. M. Banerjee:
from the replies.. ...

It appears

Mr. Speaker: When a decision has
been taken by the House, I might
make it clear that unless the Member
expresses regret, there is no question
of my putting the same question to
the House at any moment.

12.37 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE—contd.

(i) Founc By PAKISTANI TROOPS ON

THE CHIEF MINISTER OoF PUNJAB AND

PARTY FROM ACROSS THE CEASEFIRE
LINE—contd.

Shri §. M. Banerjee (Kanpur): Sir,
1 would like to know from the hon.
Minister if no security could be given
to the Chief Minister of Punjab
though his programe was Dbetter
LYnown to the Punjab Armed Consta-
bulary forces which were posted there.
I would like to know what steps have
been taken to safeguarg the interests
of those who are in the border area
and whether they have been given
.dequate arms and ammunition.

Shri A. M. Thomas: The security
was given Lo the Chief Minister. But,
of course, this firing was quite un-
provoked. There is no doubt about
that. With regard to the arming of
the people on the frontier, ws have
got the troops there and we have also
got the Punjab Armed Police stationed
there.
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Mr. Speaker: That is all. We shall
now take up the Privilege Motion
tabled by Mr. Ram Sewak Yadav.
Shri Ram Sewak Yadav.

Some hon. Members rose—

Mr. Speaker: Order, order. The
Members shall resume their seats,

ot wiwTET Jear (F7E) - A
am aifew ® 2 go 2

sit e (wifesT) - weae weE,
IE 9T BT HIHAT g I ATH IAA
7o @ A % am 3= § 3 T
srr anfgm )

gy wERE: i @ 9 AT
qHAT 21 W 38 AR e we ®
fier & mzm o § 33 oA w7
AT |

ot qgdiT fE (wgme) 30 9w
g9 F qead F1 qATAr 9w fFAw
AR FS § IAET AT TATET & 9T

A WEIRW: W AEL, WA 3T 97
# ST SqmEr a9 A4 3 qAT

oY gFF T FHIA: AR HZ1E
7 ag qo9T q9TE & fF faad amw F
difew wrar & 39 w9 F1 FAA 7B
1 #iwr fear s, L L

weas wgted - & FF % w0 g
& f& 59 v agg samET g7 at g7 o
HeqT F1 TAAT AFAT TEL & | TR
T gAY Ed fFm g wmaw
AT gt 7 o

off gF T KT F A A
oF Fifert wEw Afew a7 fad 34
AT Zo 4 I TAT 34 F IHET F1 GYFT
faar a4~ 7Y ffT w90 @9 &1 G967 F41
2t e smaT & 7



